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DR, RAM SUBHAG SINGH : I am
in the hands of the House and I shail
accept whateva: the House says or what-
ever you say. Floods as well as cyclones
are two distinct matters. I mysclf had
noticed that some Members were keen
on having this debate as early as possi-
ble, and in defercnce to their wishes, the
Business Advisory Committee under your
chairmanship had taken that decision.
Anyway you have now heard the Mem-
bers, and I shall abide by whatever the
House decides.

A I7farw war 7 faasw swwm
f& &1 AT I fFar 41 9@ gAwr
T F oanfem | SfF wm s
qu&‘fafwﬂsrmqrﬂqﬁ‘r
T FAT e T ok 9w ¥ oamw
FH OF A RN T IT F AL H
FTATHAT |

MR. SPEAKER : Now, I do not want
to proceed with this controversy......

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The whole position is this.
A team of parliamentarians has visited
North Bengal. The members of that
team had been drawn from almost all
the Opposition Farties and had been
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drawn from all over India. There are
Members who come from differesit parts
of India, and we do not assemble to-
gather till the Parliament session starts.
We are going to collect first-hand in-
formation. We are going to have a de-
bate on a motion here based .on first-
hand reports. We do not want second-
hand stories drafted by bureaucrats- (o
throw dust on our eyes. We shall have
the discussion or the basis of first-hand
rcports. We shall be back on the 21st
evening. So if we defer the discussion
till the 22nd, what does it matter ? -

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): I insisted that because
of the extent of the devastation that
took place in North Bengal, the matter
should be immediately discussed. At
your request, we agreed to having it on
Monday. This kind sending a parlia-
mentary team now is absolutely useless
unless it has some political motivation
behind it. Therefore, we insist that the
debate should take place as now agreed
so that a uscful discussion may be held
and useful sugpestions made.

MR. SPEAKER : Tt is the Business
Advisory Committee that took that de-
cision, not me. After all, the members
must have gone to Bengal already.

SHRI JYOTIRMOY BASU: They
are going,

MR. SPEAKER : Therefore, I pre-
sume that this arrangement will go
through,

12.56 Hgs.

MOTION FOR ELECTION TO
COMMITTEE

CoURT OF UNIVERSITY OF DELHI

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I beg to move
the following :

“That in pursuance of clause (1)
(xvi) of Statuic 2 of the Statutes of
the University of Delhi, the members
of Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, one member from among them-
selves to serve as member of the Court
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of the University of Delhi in place
of Shri Balraj Madhok in terms of
the proviso to clause (1) of the said
Statute”.

MR. SPEAKER: The question is:

“That in pursuance of clause (1)
(xvi) of Statute 2 of the Statutes of
the University of Delhi, the members
of Lok Sabba do proceed to elect, in
such manner as the Speaker may
direct, one member from among them-
selves 10 serve as member of the
Court of the University of Delhi in
place of Shri Balraj Madhok in terms
of the proviso to clause (1) of the
said Statute”,

The motion was adopted.

12.56% Hgs.
INDIAN RAIJLWAYS (AMEND-
MENT) BILL*

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): I beg to
move for leave to introduce a Bill fur-
ther to amend the Indian Railways Act,
1890.

MR. SPEAKER : Motion moved :
*That leave bc granted to intreduce

a Bill further to amend the Indian
Railways Act, 1890".

12.57 Hgs.
[MRr. DEPUTY SPEAKER in the Chair]
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there shall be placed before the House
along with the Bill...."—
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“a statement explaining the circum-
stances which had necessitated imme-
diate legislation by Ordinance”.
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“The explanatory statement giving
reasons for immediate legislation by
the Indian Rajlways (Ameadnient)
Ordinance, 1968, as required under
rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha, has been laid on the Table on
the 11th November 1968,
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“Whenever an Ordinance, which
embodies whbolly or partly or with
modification the provisions of a Bill
pending before the House, is promul-
gated a statement explaining the cir-
cumstances which' had necessitated
immediate legislation by Ordinance
shall be laid on the Table at the com-
mencement of the session following
the promulgation of the Ordinance’.
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